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1. The limited prayer which the petitioners have made through the instant Writ
Petition is for a direction to the respondents for considering the case of

the petitioners for grant of benefit of Kramonnati on completion of 8 years of
service.

2. According to the petitioners, they were initially appointed in the year 2005 as
Assistant Teacher (Panchayat) under the Panchayat department.

Working on the said post, their services have been since absorbed with the
Education Department vide order dated 24/08/2018. Having worked

continuously with the department now they have completed 8 years of service
entitling them for promotion to the post of Teacher Panchayat which

the department as of now has been kept in abeyance by the department.

3. The contention of the counsel for the petitioners is that, since the respondents
are not considering the claim of the petitioners for promotion as per

the rules they would be entitled for the benefit of Time Bound Pay Scale/
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Kramonnati on their completing 8 years of service. The petitioners also

refers to a couple of Writ Petitions disposed off by this Court on 12/12/2018 in
WPS No. 5358/2018 and other analogous Writ Petitions wherein also in

the case of similarly placed persons, this Court has disposed off the Writ Petition
making the following observations:-

8. Be that as it may, once when it is found that the petitioners fulfill all requisite
eligibility criteria for promotion and there are also vacancies available

in the Department, there is no reason why the petitioners should not be
considered for promotion. If as a policy decision the State Govt. has taken a

stand for differing the promotion process in the light of the absorption of the
services of the petitioners to the Education Department, this Court is of

the firm view that for the intervening period, the petitioners should not be
deprived of at least their claim for Kramonnati for which provided they are

entitled for in accordance with the rules, regulations and procedures as
contended by the petitioners.

9. In view of the same and in the light of the submissions made by the counsel
for the State in their reply, the writ petitions are disposed of with a

direction to the respondents to consider the claim of the petitioners for grant of
Kramonnati if they are otherwise entitled for the same, as they have

taken as a policy decision not to grant promotion to the petitioners as of now.
The respondents would consider the case of each of the petitioners

subject to their fulfilling the eligibility criteria required for grant of Kramonnati.
Let this exercise be completed within a period of 4 months from the

date of receipt of copy of this order.

4. In view of the fact that in similarly placed Writ Petitions, this Court have
already made the aforementioned observations, this Court is of the opinion

that the instant case also being similar and identical on facts, has to be disposed
off in similar terms.

5. Accordingly, the instant Writ Petition also stands disposed off in similar terms
as passed in the Writ Petition (S) No. 5358/2018 and other analogous

Writ Petitions d/on 12/12/2018.

6. Let the exercise so far as the petitioners are concerned also be concluded
within a period of 4 months from the date of receipt of copy of this order.

7. The Writ Petition accordingly stands disposed off.
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